N\

6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(I)]

NOTIFICATION
New Dethi, the 19th November, 2014

G.S.R.823 (E).— In exercise of the powers conferred by the proviso to article 309 and clause (5) of
article 148 of the Constitution and after consultation with the Comptroller and Auditor General of India in .
relation to persons serving in the Indian Audit and Accounts Department, the President hereby makes the
following rules further to amend the Central Civil Services (Conduct) Rules, 1964, namely:- .

1. (1) These rules may be called the Central Civil Services (Conduct) Second Amendment Rules, 2014.
{2) They shall come into force on the day of their publication in the Official Gazette. '
2. In the Central Civil Services (Conduct), Rules, 1964, for rule 3C, the following rule shali be
-substituted, namely - '

+3¢. Prohibition of sexual harassment of working women, - (1) No Government servant shall indulge in any act
of sexual harassment of any woman at any work place.

(2) Every Government servant whe is ncharge of a work piace shail take appropriaie sieps io prevent sexusj
harassment to any woman at the work place.
- Explanation. - (T) For the purpose of this rule, -
(a) ngexual harassment" includes any one of more of the following acts or behaviour {whether directly or
by implication} namely : -
(i)  physical contact and advances; of
(i)  ademand or request for sexual favours; ot
© (i) making sexually coloured remarks; or
(iv) showing pornography; or -

(vi) any other unwelcome physical, verbal, non-verbal conduct of a sexual nature.
(b) the following circumstances, among other circumstances, if it occurs or is present in relation to or
connected with any act or behaviour of sexual harassment may amount to sexual harassment : - :

(i)  implied or explicit promise of preferential treatment in employment; or
ii) implied or explicit threat of detrimental treatment in employment; or
(iti) implied or explicit threat about her present or future employment status; or

(v)  interference with her work or creating an intimidating or offensive or hostile work environment
for her; or

(v)  humiliating treatxﬁent likely to affect her health or safety. |

{(¢) "workplace” includes,-
i) any department, organisation, undertaking, establishment, enterprise, institdtion, office, branch
. or unit which is established, owned, controlled or wholly or substantjafly financed by funds
provided directly or indirectly by the Central Government;

(i) hospitals or nursing homes; L

(Hii) any sports institute, stadium, sports complex or ‘competition or games venue, whether
residential or not used for'training, sports or other activities relating thereto;

(iv) any place visited by the employee arising out of or during the course of employment including

trapsportation provided by the employer for undertaking such journey;

(v) a dwelling place or a house.’. _
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Note:- The Principal rules were pubhshed in the Gazette of India, Part II, Section 3, Sub-section (i), vide S.0.
No. 4177 dated the 12th December, 1964 and subsequently amended by —

Printed by the Manager, Government of India Press, Ring Road, Mayaputi, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

S, ‘Notification No. ‘ Date Published in the Gazette of India Part I
‘No. Section 3, Sub-Section (i), S.0.No.
1. 25/23/68-Estt.(A) 3rd February, 1970 482 ‘The 14th February, 1970

2. 25/11/72-Estt.(A) 24th'Qctober, 1972 3643 The 4th November, 1972

3 25/57/64-Estt.(A) 5th January, 1973 83 The 13th January, 1973

4, 11013/12/75-Esit.(A) ~ 13th February, 1976 846 The 28th February, 1976

5. 25/19/74-Estt.(A) 30th June, 1976 2563 The 17th July, 1976

6. 11013/19/75-Estt.(A) 6th July, 1976 5691 The 24th July, 1976

7. 11013/06/75-Estt.(A) 24th November, 1976 4063 The 11th December, 1976

8. 11013/4/76-Estt.(A) 24th August, 1977 2859 The 17th September, 1977

9. 11013/03/78-Estt.(A) 22nd September, 1978 2859 The 30th September, 1978

10. -~ | 11013/12/78-Estt.(A) 20th December, 1978 3 The 6th January, 1980

11. 11013/3/80-Estt.(A) 24th April, 1980 - 1270 The 10th June, 1980

12. 11013/21/84-Estt.(A) 3rd QOctober, 1985 4812 The 19th October, 1985

13. 11013/6/85-Estt.(A) | 21st February, 1986 935 The 3th March, 1986

14, 11013/11/85-Estt.(A) 7th March, 1986 1124 The 22nd March, 1936
15 | 11013/5/86-Estt.(A) | 4th September, 1986 3159 The 20th September, 1986

10 11513/16/85-Esit, (;\j 10th uupwnubCi', 1986 3280 The 2’7?.!'! Septembef, 19%6
| 17, 11013/1/87-Estt.{A) 27th July, 1987 1965 The 8th August, 1987.

18, 11013/19/87-Estt.(A) i9th Apnl, 1938 1454 ‘The 14th June, 1988
19. | 11013/18/87-Estt.(A) 18th September, 1990 2582 The 6th October, 1990

20, 11013/20/91-Estt.(A) 9th December, 1992 231 The 26th December, 1992

21. 11013/4/93-Estt.(A) 12th July, 1995 GSR 355 The 29th July, 1995

22. 11013/4/93-Estt.(A) 16th August, 1996 GSR 637 The 31st August, 1996

23. 11013/10/97-Estt.{A) 13th February, 1998 GSR 49 The 7th March, 1998

24. 11013/5/97-Estt.(A) 14th October; 1999 GSR 342 The 23rd October, 1999

25. 1 11013/6/2001-Estt.(A) 15th December, 2003 QSR 458 The 27th December, 2003

26. 11013/7/2005-Estt.(A) 18th Qctober, 2005 (SR 376 The 18th October, 2005
[ 27. 11013/12/2008-Estt.(A) | 27th January, 2009 GSR 8 The 27th January, 2009 |

28, 11013/8/2009-Estt.(A) Sth May, 2011 ‘GSR 370(E) | The 9th May, 2011 |

29, 11013/3/2013-Estt.(A) 4th March, 2014 GSR 149(E) .| The 4th March, 2014

www.taxguru.in



	Page 1
	Page 2



